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FOOD SAFETY AND STANDARDS AUTHORITY OF INDIA
NOTIFICATION
New Delhi, the 18th July, 2024

F.No. QA-12012/8/2021-QA-FSSAI.—In exercise of the powers conferred by Sub-section (1) of Section 43
of the Food Safety and Standards Act, 2006 (34 of 2006), the Food Safety and Standards Authority of India hereby
makes the following amendment in the notification number S.O. number 3648 (E) published in the Gazette of India,
Extraordinary, Part-11, Section 3, Sub-section (ii), dated the 6" December, 2016, namely: -

In the table,
1. In ‘C’ related to SOUTHERN REGION,

(1) under Andhra Pradesh, after serial number 7, the following entries shall be inserted in respective columns,
namely: -

SI. No. Name, Regn. Number and Address of the Laboratory Scope of
accreditation
1) ) ®)
“8. Interfield Laboratories, Visakhapatnam Biological
Reg. No. 89/S/FSSAI/2024 Chemical™;
Plot  No. C4, Green Industrial Park,  Gambheeram  Village,
Visakhapatnam, Andhra Pradesh

(2) under Tamil Nadu,
(a) at serial number 9, in column (1) & respective entries in columns (2) & (3) of the row shall be deleted;

(b) after serial number 29, the following entries shall be inserted in respective columns, namely: -

SI. No. Name, Regn. Number and Address of the Laboratory Scope of
accreditation
1) ) ®)
“30. Nawal Analytical Labs India Private Limited., Krishnagiri Biological
Reg. No. 90/S/FSSAI/2024 Chemical
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Plot No. 98-A1,100 & 109, New SIDCO Industrial Estate,
Sri Nagar, Krishnagiri, Tamil Nadu

G. KAMALA VARDHANA RAQO, Chief Executive Officer

[ADVT.-11/4/Exty./311/2024-25]

Note: The principal notification was published in the Gazette of India, Extraordinary, Part Il, Section 3,
Sub-section (ii), vide S.0. number 3648 (E), dated the 6™ December, 2016 and last amended vide notification

number F. No. QA-12012/8/2021-QA-FSSAI dated 13" June, 2024 in the Gazette of India, Extraordinary,
Part 111, Section 4.
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